B

B/

OPBN COURT
CBNTRAL AUMINISTRATIVE TRIBUNAL, ALLAHABAD BENCH

ALLAHABAD

All ghabad : Dated this 23st day of July, 2000
Origingl Alldication No, 210 of 1998
District : Kanpgyr pehar
CCRAN 2o
Hont ple Mr, R3K Trivedi, V.C,
Hon'ble Mr, S, Daval  A.M.
sri Jai singh Y adav,
son Of Sri Ram Nath siugh, .
R/o Vill-sanatha, P,U, Chatalya,
pistricta Kallpur pehat,
(sri Y,K., Saxena, Advocate)
e« ¢ o o o Applicant
Versus
L. pirecor/py, bDirector,
P.G. Dak Vibhag, Dak Bhawan,
New pelhi,

45 senior Superintendent of Pogtal pepartment
Kanpur pehat,

3. Post Master, Fost Office Bilohre,
Pistrict Kaipur Dehat,

(Km, Sadhna srivastava, Advocate)

. oo . JAespmdentg
4 pER (Cr al)

Hontple ti Rk Trivyedi
By Hontple Mr, Justice RiAK Irivedl,  V.Ca.

This application has been filed for a direction
to the r espongents to consider the applicantts case for
regul arisati @ on the basis Of earlier gervice, It is
stated in the gpplication that he was engaged as ED Packer
initially on 23-6.1990 and worked till 25-3-1991. Thereafte
he was transferred to agnother POgt Uffice, namely, Chalarss

and jained there as ED Mp on 26-3-199]1 and worked there

!

till 14-10-1992.
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2. Thereafter the spplicant joined at Pukhraya and
worked there Rhaxe from 15-10-1992 0 31-10-1992, He was
agaln sent to the Fost Uffice Chatarsa on 31-10-1992 and
worked there on the post of EpMP upto 7-6.1993,

3. Learned counsel for the applicgnt has submitteq
that ‘3 representztim Was made by the gpplicant pefore

the Minister of the pepartment of lelecommuni cati on,

“\.pefore the Winistry of Comunicstiod 3-7-1997 but no

order has been passed, sir BN singh, Advocate, contengeq
that the representation was made to the Minister gng it
was Not filed before the regpogdents, Hencge if cannot pe
said that they failed to decide the regresentagtion of the
petiticner,

4 Considering the supmissiong of the learned counsel
for the parties, in our opinia the applicant ought to haye
made the repregentiytion to respondent no,2, who ig the
appointing authority, Admitledly , no representation has
been made by him, In the circumstances, it ig difficult to
grant relief in this U4 except that we may give opportunity
to the applicant to make 3 Iepresentation torespongent no, 2
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who shall congider ang decidelwithin a specified tipe,

- W
asstrgitady,
5 The applicatim is disposed of accordingly with the

liperty to make a representation pefore the respondent no, o
within one month, The representati on, if so filed alongwith
a copy Oof this order, shall be decided in accordance with

law, within three months thereafter, There shall be no

Member (A) Vice Chairman

order as to costs,




